
 

THE RESERVE BANK OF      
INDIA(AMENDMENT) BILL, 1990— 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA); Now, there is a small amendment 
Bill to be taken up. We shall take up that Bill. 

SHRI SUNIL BASU RAY (West Bengal); 
Mr. Vice-Chairman, I want to make only one 
point before this Bill is taken up. 

Most of the banks remain undefended. The 
question of defence has not been met by the 
hon. Minister. I want an assurance from the 
Minister that all the banks, their offices, situa-
ted in interior rural areas will be properly 
defended. 

THE DEPUTY MINISTER IN THE 
MINISTRY OP FINANCE AND DEPUTY 
MINISTER IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI DIGVIJAY 
SINGH): Sir, I beg to move: 

"That the following amendment made by 
the Lok Sabha in the Reserve Bank of India 
(Amendment) Bill, 1990, be taken into 
consideration, namely: — 

Clause—1 

Page 1, lines 3 and 4, — 

for "(Amendment) Act, 1990" 

substitute     "(Second Amendment) Act, 
1991" 

. The    question    was put    and the motion 
was adopted. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
DIGVIJAY SINGH): Sir, I beg to move: 
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"That the amendment made by the Lok 
Sabha in the Bill be agreed to. " 

The question was put and the motion was 
adopted. 

I. STATUTORYRESOLUTION 
SEEKING    DISAPPROVAL    OF 
THE FINANCE (SECOND    AM-

ENDMENT)   ORDINANCE, 1, 990 AND 
D. THE TAXATION   LAWS      (AM-

ENDMENT) BDLL, 1991—CONTD. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
DIGVIJAY SINGH); Sir, I beg to move: 

"That the Bill further to amend the 
Finance Act, 1990 and the Income-tax Act, 
1961, as passed by the Lok Sabha, be taken 
into consideration. " 

Sir, the hon. Members are aware that as a 
result of the crisis in the Gulf, the Government 
has undertaken a massive effort to evacuate 
Indians working in the area and provide relief 
to them. With a view to partly meeting the 
cost involved in this effort, the Government 
had decided to mobilise additional resources 
through inter alia increase in the surcharge of 
income tax, payable by domestic companies. 
Since the Parliament was not in Session and it 
was necessary to take immediate action to 
raise the resources, the Finance (Second 
Amendment) Ordinance, 1990 was 
promulgated by the President on the 15th 
October 1990. Under the Ordinance, the 
surcharge payable by domestic companies 
during the financial year 1990-91 for income 
exceeding 75, 000 rupees was increased from 
8 per cent to 15 per cent. The Ordinance 
provided that the surcharge at the higher rate 
of 15 per cent would apply by deducting tax at 
source from payments made to domestic 
companies. As such, deduction is to be made 
under the various provisions of the Income-
tax Act 1961 and the Finance Act of 1990. 
(Interruptions) 

 

SHRI DIGVIJAY SINGH; The Ordinance 
also provided that hte enhanced rates... (. 
Interruptions). 

 

THE       VICE-CHAIRMAN        (DR. 
NAGEN SAIKIA); If you desire    so, we can 
adjourn the House for lunch. 

 


